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World Bank Loans

933: SHRIC. K. KUPPUSWAMY: Wiilthe
Minister of FINANCE be pleasedto state:

(a) whetherthe Governmentare likely to
receive$3,000 million trade adjustment loan
from the World Bank by the end of this month;
and

(b)if so. the terms and conditions thereof?

THE MINISTER OF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
and(b): On24-6-1993, the Worldbank extended
aloan of LJS$300 million for External Sectorand
Investment Literalisation Programme. itis a
fastdisbursing single tranche lcan meantfor
balance of payment support to India for
literalisation measures already taken by us.
The loan will be utilisedby 31-12-1993.

LossesinMpada

934. SHRIRAMCHANDRA VEERAPPA:
Willthe Minister of CCMMERCE be pleased
tostate:

(a) whether it is a fact that the Marina
products Export Develop-Development Au-
thority (MPEDA) is bearing heavy losses in
handlingof frozon storages;

{b)if so, the details thereof;

(c) thenitiatives taken by the Govemment
inthis regard; and

(d)the achievementmade sofarasaresutt
thereot?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINSTEROF STATE INTHEMINISTERY OF
COMMERCE (SHRI KAMALUDDIN AHMED)
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(a)and(b): Thefrozen storage at Cochin Com-
missioned under MPEDA 0n 20.7.1983. The
storage hadto be shut down due to breakage of
floorandsome defectsininsLilation. Eventhough
the intenticn v/as to run the storage on ‘No-profit
No-loss’ basis exclusively for the benefit of the
seafood industry as a preshipment facility ,
MPEDAad toincuraloss of Rs. 8!akhs appom
the running of strage due to payment of salary to
MPEDA staff stationedinstorage. regular main-
tenance of costly item of machinery equip-
ments, repair works. payment of land rent to
Cochin Post Trust premium for fire insurance
etc.

(c)and (d; . MFPEDA jave he facility on
temporary £agis 1w seatood Exporters Asso-
~iation of India (SEAD in February 1989 ata
monthly rentof Rs 21,500. Throughnegotiation
with SEAI it was decided to tent out the facility
to SEAlforaperiodof 3years withanenhanced
rentof Rs. 43.060 permenth. Afresh Licence
Agreement has been drawn up tc this effect.
SEAlhasncwcome upiith some reservation
oncerain clauses ot the proposed agreement.

MPEDA s persuating SEAlto acceptthe
proposed agreementin the interest of the sea-
foodindustry.

Credit Freeze Policy
935. SHRISOBHANADREESWARA RAO
VADDE Will the Minister of FINANCE be
pleasedtostate:

(a) whether the Textile mills are exempted
fromthe creditfreeze policy;

(b)if so. the details thereot.
(c) whether the cotton ginning mills and
pressing mills located in rural areas are also

exemptedfrom credit policy of the Govemment:
and

(d)if not, the steps proposedtobetaken by
the Governmentinthis regard?

THEMINSITEROF STATEIN THE MIN-
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ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED) (a)to
(d): Reserve Bank of India (RBI) has set out
measuresforthe monetary policy of the firsthalf
of 1993-94. The policy measures announcedby
RBIin April, 1993 aim atreducting the inflation
rate while providing a stimulus to industrial
recovery and growth of agriculture through ad-
equate credit availability. As there is no credit
freeze policy of RBI, the question of exemption
of textile mills, cotton ginning mills and process-
ing units etc., therefrom do not arise.

[Transtation]
TaxRecoveryinU.P.

936. SHRI SURENDRA PAL PATHAK:

JULY 30,1993

Written Answers 108

Will the Minister of FINANCE be pleased to
state:

(a) the amount recovered in the from of
incometax, wealth tax and gifttax_separatelyin
Uttar Pradeshduringthe year 1991-92and 1992-
93;and

(b) the names of top twenty tax payersinthe
State and the year-wise details of the total
amount paid by them during this period?

THEMINSITER OF STATE IN THEMIN-
ISTRY OF FINANCE (SHRI
M.V.CHANDRASHEKARAMURTHY)(a) The
collection of Income tax(including Corporation
tax), Wealth tax and Gift tax in Uttar Pradesh
during 1991-92 and 1992-93is given below:-

(Rupeesin Crores)

1991-2 1992-93
Income tax (incl. Corporation tax) 712 504
Wealthtax 10 17
Gifttax ' 0.32 0.28

(b) Lists forfinancial year 1991-92 and 1992-93 are attached





